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IN THE CENTRAL ADMINISTAA.TIVE TRIBUNAL~ JAIPUR BENCH. JAIPURa 

nate of Order: 31.10.2000 

OA 297/98 

M.L. Bhan SOn of Lat~ Shri D.N. Bhan·, Retired Senior Field 
Officer. cabinet secretariate, New Delhi. presently resident 
of 11/1467, Malviya Nagar, Jaipur. 

•••• Applicant • 

-versus 

1. The Union.o£ India through cabinet secretary, 
to_the Government of India, Cabi~et _Secretariate~ 
New Del~i. 

' . \~~-\.-=--:. 

Secretary (Research and AQ~lysis ~ing, cabinet 
Secretariate, Room No. 7 • Bikaner House (Annexe), 
Shahjahan Qqad, New DelhiG -

3. _ D.tr~ctor of Accounts, . cabinet secretariate 
(Special WJ'ing) •. East Block-IX •. Level-V, 
R.K. Pura.m. New Delhi. 

Resp6ndents 

Mr. -R.D. Tr.l.pathi~ Cbunsel for the applicant. 
Mr. sanjay Pareek, counsel for the respondents. 

H6n 'l:>le, Hr. S.K. Agarwal. 1'1ember .(JUdicial) 

ORDER -
(PER HON 'BLE MR. S.K. AGARWAL e M&1BER (JUDICIAL) 

In this original Application filed under Section 19 of 

the Administrative Tribunals Act, the only relief pressed by 
I 

' the learned counsel for the applicant bef&re this Tribuna-l is 
\ 

to direct the respondents- to settle. the case of the applicant 

regarding GPF credits ~rom Jun~; 1983 to -tiecenilier, 1986 and 

to:~i;;.-,. -~99PJ to ,:,,::)september, 199(i\and to_, pay the balance, 
'./ . '\._·. , ~ "-s>'o I '-/~~ 

if· any. with interest (i 24% on, the Anp:: p~~.t... 
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2. The learned counsel for the applicant did not press 

the relief regarding deputation and Special pay from 20th 

May~ 19H3 till the date o£,absorption in cabinet Secreta:riate. 

3. Heard the learned counsel for the parties and ·also 

perused the whole record. 

4. Admittedly applicant retired on 31.8.1992. 

s. The main contention of the learned counsel for the 

applicant before this Tribunal has been that· the applicant 

was not l~id the GPF amount deducted from his salary from 

June, 1983 to December, 19 86 and 0 ctober., 199 0 t6 September , 

1991. Therefore.~~ applicant is enti tied to this amount of 

GPF al_ongwith interest~ :tn th8 replX respondents have stated 

that all GPF balance ava~~able in the Account nulTiher maj.ntC":\ined 

by this 0 ffice has been paid to the applicant except some 

missing credits for June, 198~' ~ December •. 1986 and October, 

1990 to Septeml:;ler, .1991. It .is . further stated tha.t there is 

one debit of Rs. 20,000/- for October, 1986 which has J:?een 

passed on A.G. {A&E) Jarrmu but it seems that no balance of 

GPF is .due to be paid to Shri Bhan and instead some recovery 

is involved in this case and the position is conveyed to Shri 

Bhan. It is also stated that_final position, however, could be 

known after we hear from A.G. (A&E) Jammu as such the case is 

already is settled. 

6. In the .reply, it is admitted by the respondents that 

for missing credits for the period from June,. 1983 to De~ember 

198;6;; and October, 1990 to September. 1991, the claim of the 

applicant has not been settled by the respondents. It is 

expected X'X from the respondent • s Department to settle the 

claim of the appl.ica.nt as early as possible after making 

· reasonable effOrts for verifying the missing credits but it 
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appears_ that Department ha.s not taken the steps so required 

fbr verifying the missing credits and that is why the claim 

of the applicant couLd net be settled so faro 

7. I am~ therefore, of the opinion that Department must 

make sincere efforts to verify the missing credits and after 

yerification whatever is due to the applicant that must be 

paid with interest within reasonable. time. 
) 

So In view of the above, this Original Application is· 

disposed of with a direction to respondents to settle the 

claim of the applicant regarding .: _his. GPF for the period 

from, _-Junee-·1983 to December, 1986 and October. 1990 to 
. j- ' 

Septembers ~~991 within six months from the date of receipt 

of copy of the order_. If on ve~ification of missing credits, 
\ 

some amount becomes payable to the applicant. applicant is 

entitled to the same with interest ® 12% per annum from the 

dClte of dej;>osit to the date of payment. 

9. No order as to costs~ 

I 

' _____---, 
(S.K. Agarwal) 

Member (J) 


